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Shri Bhagwat Jha Agad: May I
know what are the reasons for com-
pelling the officers under this Contri-
butory Health Scheme to have treat-
ment only of the allopathic system?
Have they any choice to have ayur-
vedic or homoeopathic treatment; if
not, why not?

Shrimati Chandrasekhar: Since the
Government of India do not at present
recognise any other system than the
modern System, it is not allowed.
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Mr. Speaker: It is a small matter;
now, it has been finished. There §s no
use going deep into that.

POLISHING OF RICE

*2201. Shri Dabhi: Will the Minister
of Food and Agriculture be pleased to
state:

(a) whether it is a fact that Govern-
ment have advised the Bombay State
to modify the latter’s restrictions over
the quantity of bran permitted to be
removed in the polishing of rice; and

(b) if so, the reasons therefor?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The proposal for the removal of
bran to the extent of 62/3 per cent.
in the polishing of rice was made by
the Government of Bombay and it was
agreed to by the Government of India.





